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general public and the Export Houses
in this Ministry's Press Notes of 1st
August, 1977 and 7th December, 1977
prior approval of the Central Go-
vernment is necessary before the bulk
drugs imported by export houses are
sold to the actual users.

/ Till these clarifications were issued,
making Government’s intention regar-
ding prior fixation of prices clear, the
prevailing position under the Drugs
(Prices Control) Order, 1970 was
that the importers were merely re-
quired to declare the sale prices
which, however, could not exceed the
notified prices in respect of Essen-
tial Bulk Drugs and there was no
obligation to seek price fixation prior
to sale.

State Drug Controllers and the
Office of the Chief Controller of Im.
ports & Exports have been instructed
to ensure that in future the Export
Houses do not sell the bulk drugs im-
ported by them without getting the
prices fixed. If any violations of the
Drugs (Prices Control) Order, 1970
are noticed by Governnment, appro-
priate penal action would be taken.

A number of requests for fixation
of prices of bulk drugs imported by
Export Houses have since heen rece-
ived and are under consideration of
Ggvernment.

Capital of Birla Group

1266. SHRI SUJAN SINGH: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) what are the details of the
capital investment in each of the
Birla group of Companies as at the
end of the year 1970; and

(b) what is the extent of increase
in the capital investment in each com-
pany since then?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
-(SHRI SHANTI BHUSHAN): (a) and
-{b) Assuming registration under sec-
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tion 26 of the Monopolies and Restric~
tive Trade Practices Act, 1969, as the
basis for the giouping, as on 30th
September, 1977, 69 undertakings ap-
pear to belong (o Birla group. The
details of their assets reflecting the
capital mvestment in 1969 and in
1975 together with the increase or
decrease record2d by each undertak-
ing, are shown in the annexed state-
ment. [See Appendix CIII, Annex-
ure No. 70].
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+[Raising the minimum age of marri-
age

1267. SHRI DEORAO PATIL:
SHRI K. N. DHULAP:
SHRI R. D. JAGTAP

AVERGOANKAR:

Will the Minister of LAW, JUS-

TICE AND COMPANY AFFAIRS.

be pleased to state:

(a) whether Government have de-
cided to raise the minimum age of
marriage; and

(b) if so, what are the details
thereof?]
tPreviously Unstarred Question

1085 transferred from the 14th De-
cember, 1977, '

[ 1 English translation,
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